National Company Law Tribunal ITEM NO :1
Allahabad Bench

TA NO.112/2020 & CA NO.66/2020 IN
CP No.(IB)355/ALD/2019

ATTENDENCE - CUM-ORDER SHEET OF THE HEARING OF ALLAHABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 05.05.2020 at 11:00 AM
THROUGH VIDEO CONFERENCING.

NAME OF THE COMPANY: Ram Alloy Castings Pvt. Ltd. v/s Trimurti Concast Pvt. Ltd.
SECTION OF I & B CODE :22(3) of IBC

PRESENT : HON’BLE MR. JUSTICE (RETD.) RAJESH DAYAL KHARE, MEMBER (J)
COUNSEL FOR APPLICANT/ COC : SH. ANKUR KUMAR, ADVOCATE.
COUNSEL FOR RESPONDENT/IRP : SH. ZAIN ABBAS, ADVOCATE.

IA NO.112/2020 & CA NO.66/2020 IN CP No.(IB)355/ALD/2019

The matter was taken up today through Video Conferencing at 11:00 AM.

Heard Sh. Ankur Kumar, Advocate, who has moved the present application (CA
No.66/2020) dated 28.01.2020 with a prayer to appoint Sh. Sumit Shukla as the Resolution
Professional in the present [ & B proceeding.

Sh. Zain Abbas, Advocate appearing for IRP states that he has no objection, if the
present application is allowed subject to the condition that, if any amount is due to be paid to
the IRP till date, the same may be considered and paid over by the CoC. It is made clear that
the said prayer may be made before the CoC, and if any such amount is due to be paid to the
present IRP, the same may be considered by the CoC in the next meeting.

In view of the submissions made by the learned counsels for the parties and in view of
the averment made by Sh. Ankur Kumar, Advocate that the proceedings have been pending
since long, this Court allows the present application as it has been stated by Sh. Ankur Kumar
that the CoC has allowed the appointment of Sh. Sumit Shukla by 100% voting shares. In
view of the above, the present application (CA No.66/2020) stands allowed. No order as to

cost.
Accordingly present application (CA No.66/2020) stands disposed off.
-Sd-
Dated : 05.05.2020 JUSTICE RAJESH DAYAL KHARE
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